RAJYA SABHA [12 MAY, 2000]
MESSAGE FROM THE LOK SABHA

The National Housing Bank (Amendment) Bill, 2000.

THE VICE CHAIRMAN (SHRI SURESH PACHOURI): Shri
Ramamuni Reddy. He is absent. Now, there is a message from trie Lok
Sabha.

SECRETARY-GENERAL: Sir, | have to report to the House the
following message received from the Lok Sabha, signed by the Secretary-
General of the Lok Sabha:

"In accordance with the provisions of rule 120 of the Rules of
Procedure and Conduct of Business in Lok Sabha, | am directed to
inform you that Lok Sabha, at its sitting held on the 12th May, 2000,
agreed without any amendment to .the National Housing Bank
(Amendment) Bill, 2000, which was passed by Rajya Sabha at its
sitting held on the 10th May, 2000."

SHORT DURATION DISCUSSION

Government's Policy with regard to Jute and Jute Products-
Contd.

THE VICE CHAIRMAN (SHRI SURESH PACHOURI): Shri
Ramamuni Reddy.

SHRI RAMAMUNI REDDY SIRIGI REDDY (Andhra Pradesh): Sir,
the jute sector has been playing an important role in the economy of our
country, in general; and of the Eastern region, in particular. About four million
farmers, most of them small and marginal, are engaged in the cultivation of
jute and masta and about two lakh workers are employed in the jute industry.

There are 73 jute mills in the country, of which 59 mills are situated
in West Bengal, 3 each in Bihar and U.P., 4 in Andhra Pradesh and one each
in Assam, Orissa, Tripura and Madhya Pradesh. The Government should fix a
minimum support price every year, on the basis of the recommendations of
the Commission for Agricultural Costs and Prices, so as to ensure a
reasonable return to the farmers. Export of jute goods during 1998-99
declined to 1.95 lakh tonnes valued at Rs. 628.92 crores, from 2.50 lakhs
tonnes valued at Rs. 755 crores during 1997-98. There was an overall decline
in the export because of competition from Bangladesh exporters.
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The Standing Advisory Committee set up under section 4 of the Jute
Packaging Material Act 1987 — which is compulsorily used in packing
commodities — met on 7.4.1999 and 29.4.1999 in order to have a fresh look
into the present reservation order. All the relevant issues relating to the future
requirement of jute bags for packing different specified end-user sectors were
analysed under this Act. It is the responsibility of the Government that the
manufacturers of cement, sugar and fertilisers must use jute bags, as per the
recommendations of the Committee.

Mr. Vice Chairman, Sir, India has rejoined the International Jute
Organisation w.e.f. 23rd December, 1999. India's re-entry into the
International Jute Organisation will strengthen India's efforts in increasing the
market size for its jute products, particularly, food grade jute bags and other
diversified jute products in the international market. India is also expected to
play a major role in the re-negotiation of international price for jute products.

Finally, through you, Sir, | would like to suggest to the Government
that the Textile Ministry should provide certain infrastructure to the jute
industry. Today, the fanners are facing financial problems; so, the
Government should have one National Jute Development Finance
Corporation and it should provide incentives for export of jute-made goods.
The present boards, that is, the JMDC and the National Council for Jute
Development should be made stronger and adequate financial assistance
should be given to them. The Supreme Court has banned plastic-made bags
and other allied products. It should be implemented strictly, because only then
the jute industry will survive. Thank you, Sir.

SHRI PREM CHAND GUPTA (Bihar): Mr. Vice-Chairman, Sir,
historically jute has been known as "the golden fibre" from India. Perhaps, the
East India Company was attracted to West Bengal because of certain
commodities like tea, silk from Bhagalpur, and mahnal from Dhaka and, at the
same time, the most important commodity which attracted them was jute
products. Jute cultivation and jute products have played an important role not
only in our national economy but also in the financial stability of the entire
North-East. The financial stability of the North-East depends on the health and
well-being of the jute industry. Eighty-three districts in seven States, West
Bengal, Bihar, Assam, Orissa, U.P., Tripura and Meghalaya depend heavily
on jute cultivation and jute products. It may be seen that just 12 districts of
Bihar, West Bengal, Orissa and Assam produce 80 per cent
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of the total raw jute and the day-to-day life of the people in these parts of the
country depends on jute manufacturing. Four million farmers are employed, in
the sense they cultivate jute, in this industry. These are poor farmers. They
are not rich like the farmers in other States, who are growing wheat, rice, etc.
Lakhs of people are, directly or indirectly, employed in this industry. But it is
unfortunate that in spite of the fact that it is important to our national well-
being, the jute industry has always been ignored.

Sir, it may be interesting to note that the jute production has been
declining since 1998-99. It declined by almost 5 per cent compared to 1997-
98. The trend continues in 2000. Similarly, our exports have declined. The
internal offtake has declined. But nothing concrete is coming from the
Government side to find out what has gone wrong with this industry. The
industry attributes it to the cheaper import of raw jute and jute products from
Bangladesh to India as well as export of Bangladesh jute products to the
United States and other western countries. It is alleged that the Bangladesh
Government has heavily subsidised the jute exports from Bangladesh. | don't
know what our Government can do in this regard. {Time Bell)...

Sir, please give me two more minutes. In addition to this setback of
decline in domestic demand, the situation has been further aggravated by the
recent order of the Standing Advisory Committee, which has recommended
further dilution of the existing Order by allowing packing of foodgrains by 5 per
cent and sugar by 10 per cent. The reason given is, there is a strike in the jute
industry. So, to pack this material, change in this order is required. Sir, the
whole world is adopting eco-friendh/ packing alternatives, whereas we, even
at the cost of our own industry, are trying to harm the jute products, the jute
industry and jute cultivation as a whole. Sir, | would say that both the
Government and the industry are to be blamed! for the situatkm; Government,
in the sense, that no concrete efforts were made by the Government to
strengthen this industry; the industry, because they never went in for
modernisation and renovation.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Mr. Gupta,
please conclude.

SHRI PREM CHAND GUPTA Sir, | will try to finish it in two or three
minutes. As you know, | never speak out of context. But just give me two
minutes more.
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THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Please.

SHRI PREM CHAND GUPTA: It may be of interest to note that in the
Philippines, there- is a product called bamboo. The Government of
Philippines helps the bamboo industry. And billions of dollars worth of
bamboo furniture is exported from Philippines evere year. Another thing, a
very interesting thing, to note is, banana leaf has got fibre value and the shirt
made from banana leaves is a part of the national dress of Philippines. Once |
had been to Paris, and was going round in the shopping area - just having
window- shopping, | found that YSL had introduced one of the best jackets of
the year. That jacket was made of jute. Out of curiosity, | went inside. | wanted
to see what was the price . You will be surprised to know that it was three
times more than the price of silk fabric. Sir, my submission is that the
Government should ensure and put in all efforts possible to explore various
avenues, new avenues, so that this industry can be saved from crisis. Sir,
...(Interruptions)

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Now, please
conclude. You have taken more than the time allotted to your party.

SHRI PREM CHAND GUPTA: Okay, Sir. | will try to finish it. The UT,
Kharagpur, had published a report, a recommendatory report, in February,
2000. | would appreciate if the hon. Minister will have a look at. it and see if
we can do something and contribute to the development of this natural agro-
product. Thank you.Sir.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Shri Drupud
Borgohain.

SHRI DRUPAD BORGOHAIN (Assam): Thank you very much, Sir,
for giving me a few minutes.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): As per the time
allotment chart, your party has three minutes.

SHRI DRUPAD BORGOHAIN: Okay, Sir, | shall try to finish it within
the time limit.

SHRI NR. DASARI: Sir, | rise not on a point of order, but on a point
of justice. The gentleman who initiated the discussion is not present in the
House, and that party is also not interested. We are interested and are sitting
so patiently. Can't you allow us a few more minutes?
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THE VICE-CHAIRMAN(SHRI SURESH PACHOURI): We go by the
time -allotment chart; and the time allotted for this discussion was two-and-a-
half hours.This chart was prepared according to the strength of each party.

SHRI DRUPAD BORGOHAIN: Sir, | will try to finish it within the time-
limit. Jute is one of the major cash crops of India and our jute industry is also
one of the major industries of our country. But, nowadays, unfortunately, the
jute growers are facing a very serious problem and the jute industry is also
facing a serious threat.

Sir, the jute growing population is in a large number in Assam
because the jute is grown in several districts there. We know that harvesting
takes place in the months of May-Jury and then they become ready for
procurement. But, unfortunately, the jute growers do not get the minimum
price that they ought to get. That is the basic difficulty. Already, the hon.
Member, Dr. Das Gupta, has spoken about it. The jute growers are being
cheated by the people who are, actually, the speculators, they are the dalals.
These people are cheating the growers. Even though the Jute Corporation of
India (JCI) is there, and the Government also formulates the support price, yet
the JCI does not procure the jute in time. As a result, the jute growers are left
at the mercy of these persons who take advantage of the situation. | request
the hon. Minister to look into the matter and see to it that the JCI procures jute
from the peasants in time and give them continuous support. Secondly, there
is another problem why the JCI is not able to procure the jute in time. It
appears that the JCI does not have the money. As a result, they are able to
procure jute from the field, and help the jute growers. | have some information
wjiich was shared in the other House. It is that the procurement by the JCI is
dwindling nowadays. In 1997-98, the jute procured by the JCI was 9,85,000
bales; but in 1998-99, it procured only 13,000 bales. That is the situation. If
the JCI is not able to procure jute from the growers, what can it do? This
should be looked into the Minister so that the JCI can help the peasants.

Lastly, Sir, | also support what the other hon. Members have
mentioned that the jute industry should be protected by the Government. The
Government should take the decision so that the jute bags can be used in
different industries. And this way, they can help the jute industry,
because this industry employes a large number of workers; there are also
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indirect workers. If we do not protect the jute industry, if we do not protect the
jute growers, then, perhaps, the economy of this region will collapse, and it
will be a very difficult situation. So, | request the hon. Minister to look into the
matter and do something to protect the jute industry as well as to support the
jute growers. Thank you. '

SHRI RAMACHANDRA KHUNTIA (Orissa): Sir, | am one with other
speakers who have already spoken about the jute industry, about the plight of
the jute growers and the workers and employees related with jute industries. |
belong to the Eastern part of India and | know the plight of the jute growers in
Orissa, West Bengal, Tripura, Andhra Pradesh and other parts of the country.

But | am sorry to say that although lakhs and lakhs of workers, jute
growers and around 6-7 States' interests are involved, the Government of
India is not very serious in resolving this issue. | am also very sorry to say that
the whole Eastern part of the country is neglected including the North-Eastern
part of the country. It is not a new thing. The total industrial investment is only
6 per cent in the Eastern and North-Eastern part of the country till today. As
the issue is very important | think it may create a very serious situation in the
Eastern part of India if the Government does not give much importance to this
issue because jute growers and textile industries are the mother industries of
this country. If there was any industry in the country before independence and
before industrialisation, it was the jute and textile industry. Both the jute and
textile industries are in the way of vanishing from the whole scene. The
question is of using jute bags. That is one point. But apart from using jute
bags, some Members have suggested here that this could be used for some
other purpose. Since many of the workers, of the Jute Corporate of India, the
jute growers and also the jute industries, are related in a way, the
Government should find out in which way there could be marketing and
utilisation of jute and jute bags so that these industries, workers and jute
growers could be saved. As one Member said, jute supporting price is one of
the glaring examples because the Government is always declaring jute
supporting price at a later stage, and the jute growers do not get the jute
supporting price in time and it goes to the middlemen. Jute Corporation of
India is working well but for purchasing jute they must have funds. In the Jute
Corporation of India, the workers are not getting wages. It is a public sector
and a very important sector dealing with jute growers, purchasing jute.
So, | think the
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Government should allocate funds, give them funds to purchase jute in time.
Neither the jute growers are getting supporting price nor is the Jute
Corporation of India able to give them the benefit. Sir, | want to say one point
here. Many points have been mentioned. | do not want to give more statistics
and take the time of the House. The question is of comparing jute and
polythene, whatever it may be. It has been said by the hon. Courts, by the
Government traders that the cement factories and other factories should use
jute bags more. But, in spite of the Government's order, the court's order, that
has not been done. There is a confusion in the minds- of the people whether
the Government is interested to implement the court order or whether the
Government is interested to protect the interest of the jute growers, the
employees and the jute industries or whether the Government is only a silent
spectator. If the Government is really interested, | will only quote something.
One piece of information | want to give. Mr. Gupta and others from the Indian
Institute of Technology, Kharagpur have done a comparative study on jute
and polypropylene in respect of their relative cost and advantages. This report
about a comparative study of polythene bags and jute bags has been
submitted to the Jute Manufacturing Development Council, Calcutta and also
to the Ministry of Textile, Government of India. This is a very, very important
document.

"Jute is a natural product; it is bio-degradable; and it causes very little
environmental pollution. Poly sacks impose heavy burden on the environment.
Jute sacks have a life cycle that begins with farming, a way of life and a
means of livelihood for about four million Indians. Poly sacks, on the other
hand, are derivative of oil, a non-renewable natural resource, the exploitation
of which has an opportunity cost for the future generations. The number of
reuses and effective life of a jute sack more than compensate its weight and
first-cost disadvantages compared to a poly sack, when one considers the life
cycle cost relative to the weight and value of materials handled during the life
time. Jute, thus, helps sustainable development. Today, when the world is
trying to evolve ways and means for sustainable development, India has
natural advantage in its jute industry, that not only supports livelihood of
millions of people, is environmental friendly, but is also cost-worthy." So, in
this report that has been submitted by the Indian Institute of Technology,
Kharagpur to the Jute Manufactures Development Council, Calcutta, they
have made their observations and very good recommendations on how it can
be utilised and what the Government
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should do tor the utilisation of these jute bags. In spite of these very
interesting and useful recommendations made by a renowned institute, UT,
Kharagpur, in spite of the court orders as also the earlier directive of the
Government, why is the Government not interested in implementing it? Some
people say that it has also been published in the newspapers. It has been
said in explanation that people prefer these polythene bags and the
industrialists also prefer them. Do you think the Government should do what
some other people are preferring? The Government should have its own
policy. The Government should have its owndecisions which should be
implemented. These industrialists and factory owners are also directly or
indirectly connected with the Government. This Government has not done
anything that is favourable to anybody. This Government decision has to be
implemented in the interest of the jute growers, in the interest of the millions of
workers, in the interest of the eastern part of India as a whole because it in,
the eastern States and the State of "Andhra Pradesh where it is the livelihood
of millions of people! The Government will not be committing a crime if it does
something in the- interest of the millions of these people in the eastern part of
India. If the Government is not doing anything, then the people have every
right to express their opinion and ask the Government to explain as to why it is
not implementing its own directive, the court order and the Government
orders. In whose interest is it? Is it in the interest of the workers? Is it in the
interest of the people living in the eastern zone? Is it in the interest of the
growers, living in the eastern States. The Government's stand must be clear.

| believe, the Minister of Textiles is very capable and efficient. He
can take the decision and implement it. r After listening to all these problems of
the jute industry, if the Government takes a decision that is a permanent
decision, it will solve the problems relating to the jute growers, the employees,
the JCI and the jute growers of the eastern States particularly.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Now, the
Minister will reply.

g H/3AT (S BIEART IA0M) : AT SUGHEIE ST, S Sewl & favg #
WRBR B Ul B =l H 98 A G A1 AT 1 W © | 51 9o fpy 1w & H
I TR I D BN FH | S A9 iR ¢ g% & forg it gema feg 1w &
TRBR S5 FRAHCI & 1T el 77 A 1 I | TRBR
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3R AR 3iT CaaeTsd died 3R Ried @l oRE S[c & fawa 4 ff fikT9 2 1 98i )
8T AT ¥ ? the Government is not so serious in protecting the interests of the

jute growers and the jute industry. But, Sir, | assure the august House that this
Government is very serious to protect the interests of the jute growers and the
jute industry. The Government is committed towards the poor jute growers,
whether they are in West Bengal or Bihar or Orissa. SUaHTege] Held, § 39 URaT

@1 9 BId Y 4, S P R Sl.fawa e S 9 bl {6 — 39 oy usp srer
TH.3M.TH. BT WA FIRIT 1Y, 3T 3R WRER Bl HHCHS T, WHR Hice g b ar
JC Ta¥ BT WCUSS AT fAfdTT HUR IS | I 379 HIUC BT AT oo el | I
AfSe 37 gRT Sl VIwiIUe e 81T 8, Wl 781 8, aTe b AT T[S Bl ddx 81, S
TR 1 AU AT, Y TS Hrsae &1 FIa1 ged e =1fey a8 T8l e e |
WRBR Bies A PR DI I AR Bl 8] 8 | TRPR (b gda! =i 781
DR [ wles H S UlaR B a1 geu el afes S[e UaR &1 SRSl a5, IqD!
ISR 93, SN 9SG US Hisde &l Wal o™ fiel, 39a! fuwar ff YRd TR Bxel B |
HRBR T T e et T fHari o e ot 1 3770 e Ferdt 32, gaa!
R ) TRBR DA © 1937 3R SToxd gs A1 H1d R 1Y A go.ua. bt a1 3faig
T.0E. 1. & Jod A ¢ WRIGT & oIy TR 4 317l 8 1 I8 fvR ot €1 78 & | A
qig 27 g St 7 geT W & {6 o.4.erE. $ o RIaT e el a-d € 98 &9 3l 81
S 27 o9 H.gEdl. 9 ekl 2, wUE . § 39 qod iR A fiear € 99
YIS, AU IS AR F g SC WRIG b fof A 317l & s 891 S U1ad &l
.U 9 31 M et 96 | SUGWTEIe HRISd. . (aHM).... ofc W1 e 49
P 3R AR, TAR AFHIY A 57 A FEreifadr St 5 9gd e 71 A Yo Farel
E{@Tﬁ?\_ﬁ?ﬁww aﬁwmﬁﬁmw%? Why has the Government further
diluted it? S S8 1+ I8 I el & [T AT & Sd1d H STHR I8 U1 ST8a4 (a1
gl

i} WA IETSIEAT : {7 U1 T8 Pel, A9 RBTS =g g |
37} TR 0T : &1 Hel I 30T 2, § WIHR BTG |

oft WA arTeifedn ¢ H w81 I8 91 BT 2 | have never mentioned it. 3TAH
T AT P ﬁ*l'(’ ‘bel, el ‘D8l You have been misinformed. 9 ol
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fopeft AT & IR | 21 BET | MY 3 31D F1 8,7 T A9 FhdT b 3T fHt A1 &
TTE H ST | AT TATHEH! 85 © |

3} SO, AT : AT UH.UH. IS BT BN fam o |
it AN ITSIEAT : BT AT 37 SR UfeRIR, T 371 fosg amre |

7t FHITRTH 70T : IS 3= 91 © | TR AT 7 FelRifthdhe fha g1 /i
SUHTE STl SIS a1 {1 1T | 519 S UhonT HEIRTS Vae a1 df 100 TR
B I AR YR AT 20 TRAC JRAT & oY Ta++e 7 31T Farert | 79 i dar Tar o
3 YR dTel WS BT HRA & gAY T 3MH CHACTSS DI 20 TRIC Fefafafere]
] oY | AT R, BH SDI YT TE| (1| 20 YT &A1 BT A 8] o | <ifeh
% gfrer & ) El aTS | 979 <) BT WeRiIRAE 8 K81 81 ) T hrgieT e o | 39
UEA 31 IR WISH g3 | T 1995 ¥ ek # g8 iR g 1992 # BRa<) # g8 3R 98 0
T8I HH T & (o | IR, T8 U1 9 1 519 &1 BT WIGIIRAC 81 381 AT AR TS I &
forg en PR & fog Pl o Sy vfthard @t ok & T+ 971 @t feHts orrs oft |
TR S HRT SSC AT, 6 G 75 TSR Bl, T4 Rith 4 TRG 75 TR AR YT AT fhan
AT | AT &1 ARG B A o | W), § g Bl I B W T § gEd axd,
RIS B Ghdl 81 fh SHS O IS 99-31G1, HAHIES $CUF 7 81 b T4 w9 H
TEISh g3 O ol & b st Ut vt Y Sifdrer oot 18 &) &R oy 7+ 97 @t
o AIdhe # 9¢T 9N | Ud o WRGRI Madie & SIRY e 311 I8 7, 90 o 381 ®
3R SR W TN ARI T P S | TR, & el el ARBR Pl ey #oTm fop T
IS TS 81 X8 8 | §9R UT9 I 959 @ WSS B, B9 997 BR? U MR A 3o
PSS AT 81 718 B iR guvT & Rod ot @1 € | 9, ga 1 € 78, § detdr § vh
PRIHH F d8d T A7 | {7 A e ST 93 S a1 Yeawe o off [ e gad
FxAN HIRTY &R 39 TIsd B 919 81 Retred BIRY | 39 S99 98 YFe 3! off
3R I Per o fs H 9% IR F $eNRE 1 MR g o] 3 WD DI ALS A
B DI BIRTT HHI | AT TR, A1 721 3N | 39 UHR & dRI T 3 B WA
B AR 31T e UIthad & T & [H I8 del d1edl g 15 I8 9 q99
T 579 {3 HIRIRHC 81 8T AT | 51 81 781
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Y, $ISC IS 4 8, TR 4 &, A H 8, AL IS 4 &, SSTH ¢ | T gree U Sl
W< & TP R A ft wa1 77 35 & iR @le Ao, 3R I+ Aoll | 891! < I% feaie
off IHBT B YRT AT SITAT? SAMY FHAR FUR SIS AT, TAT T8l 5 ST I1T 7
o 3rT-TSS 3R MaTet 7T | U1 921 &, AT U 781 gofdl § | 39 ORE 9 s S
e ABTe™ 1T | 7 78T 8, ARl T =11 gl ® | 39 TRE W IS S 3}
T aTeTT 3R Bl BT Al DI H 811, URE H BTN, Wfd U8 ATHISS 78l & |
Minutes are issued under a signed covering letter of the officer concerned with the
approval of the Chairman. SAfTY § H&T d18dl § fb AW S 7 I 919 Hel 8, I8
AR 30T 7o) ol fh 89 STSeC PN MTSY Bl olfh HUcR 8l 11 e arali o g o
T TP XCIgP DI, 75 &7 81 - | U8t 14 o1 oY, U R i fo= oft | R, swiferg o=
TSR a1 A1 g8 1 S THIDRIE TRY $81 9N, g9 fhaT | 89 S99 Big
P ST BRE SHBT BIIST SSHT EARI TRBR SId T8 G & | ...(TqEH)....

it <A arETSHeEn ¢ il oy Al €, S WX A1 R8T § | 16 A B MY
TRt first <4 2 5 75 7 TgT8@ 83 1 98 31T dRe AcH & 123 A 9 oI I
75 f& 7181 81 | AU Beigpele H el 81 <l AT $HH YER HR Alford |75 fa 741
T8I gU | 319 HET & 75 &7 T SASIR BT ifpT ammusy 41 7 1 # vaer of foram |
SR 9T 2ITE T Bl 31T FA1 32 & 119 314 o) fhrst 31md <1 € fF i o1 gelrhers
2,54,000 S BT AT iR 2,13,000 AATS 8 T AT | ERATOM BT 1,43,000 BT TSI AT
IGH 1,27,000 19 3T T TS 81 bl ATl UH. L3S, BT 1,73,000 BT TATHLIT T,
1,60,000 SHHT 19 TV T TS &1 b1 AT | STYHT YA 30 A T BT AT | H
HITAT & 1,11,000 BT TS ATCHIA AT <ifh T& ATCHIA W el &, T 781 & | 8% A1l
T g 1 g # g F misat 98 ol saforg Aret el | Ut I8 | 3 gRI
forst Terd 3 T €, safere § g8 den arear o1 | § @iefl arueT &1 faarn arsarn
o7 | TZTSH B qT AU ST et I 3 21 g2 1 e R g faam faae ofR et #
3R A H W8S | PIS B 81 USdl © | ST AT 519 TS §, eI 9gd I 83,
3T T B 519 WeH B o 1 TRRRR @ smue fhar, s o) fagst a7 & foru
AT STHIHCT PR ST |
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7.00 P.M.

ft BrefiRm o : AW SN s AR D E, Taa T D E L (e, L

IqqHTEAE (3 R TEIR) : 37T HUAT TS Teb AR R 3 <eb HRal Alford
|

Y TR 70T : e AIfeTRl 7 MU ST H AT & BT DI B | 3T
A WSS & | BAR 3 A1 ST SRE[T o Al S1 JeiTd o120 W § | U &l d1d S
FEI & | SAP! a1d STeT uifsifed & | REd & IR # W S 91 8 | 6%, SC b aN
SIS, b IR W O S Pl © [Usel I A1 H 579 YR BT oL.A1.3Ms. T FoH
G & 596 IR H ATS! 9gd HIa¥l 8 | ITD] G & 915 I (S0 H §H 311 911
3R gt &1 o1 fpam & 1 a1 § @11 arge IJIRA s a private, registered body and

the Chairman of the IJRA is the nominee of the Indian Jute Mills Association
and the IJRA has also a large number of administrative staff. Sir, IJRA is not a
Government body... (Interruptions)...

DR. BIPLAB DASGUPTA: All the money comes from the Central
Government.

SHRI KASHIRAM RANA: But, it is not a Government body...
(Interruptions)...

SHRI MANOJ BHATTACHARYA: 'it is being funded by the
Government... (Interruptions)...

DR. BIPLAB DASGUPTA Is not IJIRA your responsibility? ...
(Interruptions)...

.SHRI KASHIRAM RANA: No, no. ..(Interruptions)... The Government
accepts the responsibility so far as the jute growers are concerned...
(Interruptions)...

DR. BIPLAB DASGUPTAI am talking about IJRA... (Interruptions)...

SHRI KASHIRAM RANA It is our commitment to give
remunerative prices to our jute grower. It is our
commitment... (Interruptions)...
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AR |iEg &t I g S T W S[C STAwE BIsd dRUNTE & aR |
TS GG 3T | 98 GeITd H¥ ST 81 Fhd § I9 IR 8 (AR BNl | 89N ST, Tl
St 7 gHI-Thscl &1 91d el | gBI-hsel Wl B Sy fha € 1 Y gus S fF &1 i
STSAYIh$H e UIoTae & S04 ghI-WhScll U PIa 1 FIeH 89 $aotd fhar g |

SC SO Bl B BT TR eI (AT T O T W el T | T HH
SR 21 {531 8 9fcd S doc 19 | 84 a1 111 9¢ |eh & Swfery Al 37T Ministry
of Textilies is considering one more proposal regarding the Technology Mission on Jute.
T8 W BH PR T © | T TR A 89 CaATATSN! (91 3719 e Yo (a1 & U bR
B SIS A A S & aR 3 A1 3] faaR $R 38 & | 399 YR1 a1 Sl e
IE R P e |

FAR 3R W AR AT 7 370+ a1l I8t uR vt € Afth1 § U 91 raed gt
TR § AIfb WY HRSP T&T IR S THINT 3SR BT S SIS & $9P IR & 8 a1
gar WAt | ST A9 BET 6 T BIS 30T IS 3 Ta-HS BT F8) o7 | 3R IK5h
TEI BIcH 1 I8 STSeYol B el AT | 89 I HEd & 1% AU TI8dh a1 B | TRBR Bl
IT ST Bl AT DI AR A arell DY 3R WA B & T wigsd @f &ft? ga=it
Radee o771 & 915 g 781 &1 | &9 I IS IRATC SISIoT el (61 § | 89 30
S AP SIgegeld fBa1 § | 39 fog ga Aifew ff et & 1 anfl 23 A @1 RS
Tearse! AT B T ff &l 7 1 TR O off uRef¥ar 2, oieR ' s
TSRS | g8 Sl a7 B0 SHP MR R 8H STex Al |

AP U 91 I7aeT HEN WEHR Bl AR F fF &R < fovam € S e
o € &9 a9 Ugel IR 3§ §7d1 ST ST 3§71 BIE Uaaweiric e A &l |
P! Bl I8 [Aferg el | o0 g firel, Tar 7 81 8k w1 91 9 U Ted
T FE T IR IR WY W ARGE H Ugd | WRBR $HD] ST AR W ARy B,
AR Bt |13 bR | I meard 7 |ed & % S o geima g 1w € s9at famm
H ARBR AT BRIATE B |

DR. BIPLAB DASGUPTA : | would like to seek only one very small
clarification, Shri B.P. Singhal has very rightly said that in order to secure the
future of the jute industry, diversification is required. | agree with him.  But
diversification cannot come about without research. We do not
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have enough research capabilities in the country. However, whatever is
there, it is with the IJIRA; IJIRA is one of the major organisations for that. It
can be a private registered body, but almost all its money comes from the
Government. You cannot consider it as a private body. If it had been just a
private body, the matter had gone to the court. They have not accepted that
IJRA is a private body. It is badly managed. You cannot evade your
responsibility with regard to the IJIRA | say, it is a private body. You will have
to say that we give money to this body. If- IJIRA does not work properly, you
must give them notice. You should give them notice. You must ask them to
mend their ways and not run the organisation by way of a show-cause notice.
Research is something creative. | would request you please do not evade
your responsibility with regard to IJIRA

SHRI T.N. CHATURVEDI : The Minister will ensure that the money
that is meant for IJRA is spent properly.

Y s arETSifea : W3 S # wWrell ge a1 dler1 @l g | § 9gd g=dTs
1 A8 g Sei il $8 TRIRY &1 | «ifh 3l I Fel fb Uop e a1t i
T REN © | H TTell I FierT d1ed] g P M9 I8 GRINA @ « f fra=m Aret it oo
TP IR FHEl o7, § SHD! DI Tl BT 18T AT | am being forced 6 A1 e Arat
T U1 BN 89 o o1 | G I8 STST @ 81 717 3R 9 Uah S Ad I & oIy
JMART YFIT W BI 8 | A § B Afh &) 91 T2 BT AT8dl, 3R BIg ¥id (Hal
H ST 8 I S MU of o & 1 DTS fahd TE I | MU 3R 1S & ol 19 I8 At
TE 1 X8 £ 999, ST 1Y Gt ST |

A A.gA. Tt : #7307 BT @ 6 S uR GaER BN | Sgeh a1 o 9
B SBHPEAIR |

it G IrTeIfeAn : S 7, it So R AifeTy |

it TR N : R, AT GAY ST A YaRRE B oA D! Al ™ g
qretel) s¥efiie Y o= f&am & | My Ministry will keep the suggestion in mind.

DR. BIPLAB DASGUPTA: Your order specifically mentions, "strike."
This order has been issued becuase of the strike. If the strike
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ends, there is no order. You should withdraw the order as soon as the strike
is over. You cannot continue with it.

SHRI T. N. CHATURVEDI: It is a time-bound order

IuauTE (S P GERT ) : AABIAD g9l GHAK s | 3 AST DI
HRIATE] AHAR, &1 15 7S, 2000 B UTd: 11:00 97 O P 1T IR & S 2 |

The House then adjourned at seven minutes past seven of the clock till
eleven of the clock on Monday, the 15th May, 2000
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